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[English]
Printing Press, Salboni

4590. SHRI BASUDEB ACHARIA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Printing Press at Salboni in West Bengal
has started;

(b) if so, the details thereof, and
(c) if not, by when it is likely to start functioning?

THE MINISTER OF
CHIDAMBARAM): (a) No, Sir.

FINANCE (SHRI P

(b) Does not arise.

(c) The Press is likely to start tuncfioning by the end of
1999.

Seizure of Foreign Exchange

4591. SHRI JAI PRAKASH AGARWAL: Will the Minister
of FINANCE be pleased to state:

(a) whether the enforcement officials of Delhi have
unearthed some big rackets of foreign exchange in the capital
during the last three years till date;

(b) if so, the details of such rackets;

(c) whether foreign exchange and gold in large quantity
were seized at International Airport of Delhi during the above
period; and

(d) if so, the quantity of foreign exchange and gold seized
therein?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) and (b). Details of cases involving
seizure of substantial amounts of foreign exchange by the
Enforcement Directorate, Delhi are given in the enclosed
statement.

(c) and (d). Details of foreign exchange and gold seized
at the Intérnational Airport, Delhi during the last three years
are as under:-

Year Quantity of Value of foreign
Gold seized exchange seized
(in kg.) (Rs. in thousand)
1994-95 54.619 11.715
1995-96 106.438 21,005
1996-97 30.00 5.535

(upto 30.6.96)
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STATEMENT

Sl. Year
No.

Name of the party . Details of seizure

1. 1994 Sh. Mohd. Akram &
Smt. Naseem

Foreign Exchange

worth Rs. 14.80 lakhs
2. 1994 Shri Lakhbir Singh Foreign Exchange

worth Rs. 1.25 crores
& 1680 Tolas of Gold.
3. 1995 Shri R.K. Goel Foreign Exchange
worth Rs. 10 lakhs.

4. 1996 Shri Natwar Dalmia
& others

Foreign Exchange
worth Rs. 75 lakhs.

5. 1996 Shn Prakash Lunia
& others.

Gold weighing 11 kgs.
+ US $.100

Issue of Special import licences under negative list

4592. SHRI N.S.V. CHITTHAN: Will the Minister of
COMMERCE be pleased to state:

(a) the total number of special import licences, issued
under the negative list of items during each of the last three
years;

(b) whether many cases are considerably delayed
causing inconvenience to exporters;

(c) if so, the number of cases pending tor clearance as
on date; and

(d) the time by which these licences are likely to be
issued?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) Total
number of licences issued during the last three years are as
under:-

Period Import Licences Customs Clearance Permit
1993-94 730 220
1994-95 901 242
1995-96 971 174

(b) to (d). Special Import Licences are given for imports
of restricted items for domestic use, generally to actual users.
Therefore, the question of causing inconvenience to exporters
does not arise. However, every effort is made to ensure that
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applications for such licences are disposed expeditiously. The
Special Licensing Committee consisting of representatives
of the concerned technical authorities, administrative
ministries constituted for dealing with such cases meets
regularly once a fortnight and all import applications received
prior to the meeting are placed before the Committee. Every
case is examined by the Committee on merits and decisions
taken in the meeting itself. However, in specific cases where
issues like security, environment, health hazards, domestic
availability are involved and clearance from the concerned
Ministries are required, are referred to them for obtaining
their views and the cases are again placed before the
Committee thereatfter.

Installation of Weighbridges

4593. SHRI BANWARI LAL PUROHIT: Will the Minister
of COAL be pleased to state:

(a) the number of weighbridges installed by Coal India
Limited at loading points and the number of weighbridges
yet to be installed at different locations;

(b) the programme of installation of remaining
weighbridges;

(¢) whether the instructions for installation of
weighbridges were given about a decade ago and if so, the
reasons for not installing the same so far,

(d) whether the Union Government had given directions
in 1986 that till such time the electronic weighbridges are to
be installed at loading points, the weighment done on the
weighbridges at power stations shall be made applicable for
coal payment purposes, and

(e) if so, the steps taken by the CIL for adherence of the
above directions?

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRIMATI KANTI SINGH): (a) and (b). At present, there
are 123 weighbridges in operation at different subsidiary coal
companies of Coal India Ltd. (CIL). 28 more weighbridges
are to be installed. 25 of these would be installed by 31.3.1997
and the balance 3 during 1997-98.

(c) Instructions to install weighbridges were issued in
1986. Pursuant to this, CIL have taken action and 123
electronic weighbridges have been installed in phases till now.
A programme of installation of 28 more weighbridges has
been taken up.

(d) and (e). In the meeting held on 22.12.1986, it was
further decided that:

(i)  In principle. weighment at the loading points will
be done on electronic weighbridges and print-out
of weighment will be accepted by all concerned.
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(i)  Where arrangements for weighment of coal on
electronic weighbridges do not exist at the loading
points and where arrangements for doing 100%
weighment on mechanical or electronic
weighbridges is available and such weighment of
all the wagons is made at the power houses and
shall be accepted as final.

(i) Incase where power houses do not have the facility
for weighing 100% wagons and where
arrangements for weighing 100% wagons on
mechanical weighbridges is available at the
loading point the weight recorded at the loading
point shall be accepted as final.

(iv)  Where weighing facility is not available either at
the loading point or at the power house end, the
existing system of accepting weighment on
volumetric basis will continue to remain in force.

Purchase Policy of DGS&D after Decentralisation

4594, SHRI SANTOSH KUMAR GANGWAR: Will the
Minister of COMMERCE be pleased to state:

(a) whether any purchase policy has been framed by
DGSA&D after its decentralisation which may be binding on all
Union Ministries/Departments while concluding any contract
or arranging any supples and

(b) if so, the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) No, Sir.
The basic principles governing Government, purchases are
laid down in the General Financial Rules (GFRs.) which still
continue to be fcllowed in the DGS&D.

() Does not arise.
Citizenship Code

4595, SHRI TARIQ ANWAR: Will the Minister of
FINANCE be pleased to state:

(a) whether there is any proposal to issue Citizenship
code to all the citizens of India to safeguard the economy of
the country from infiltration of foreign nationals and tax evaston
etc; and

(b) if so, the details thereot?

THE MINISTER OF
CHIDAMBARAM): (a) No, Sir.

FINANCE (SHRI P

(b) Does not arise.



